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Vacancy Circular '
Sub: Selectwn for the poam of Judlclal and Technlcal Members in the' Natlonal

Company Law: Appellate Tr|bunal (NCLA‘T }- lnvntlng appllcattonsf Lo
therefore- - '

TR

1. Tribunal: - Thé - Natlonal Company Law Appellate Tribunal (NCLAT) is an .
Appeliate authonty establlshed under Sectlo_ri ‘410 6f the Companies Act, 2013, to
hear various appeals against the orders/decisions of National Company Law
Tribunal (NCLT), under the Companies Act, 2013°and Section 61 of the Insolvency -
and’ Bankruptcy Code (IBC), 2018, the Insolvency and Bankruptcy Board of india
(IBBl) under-Section' 202 and 211 of I1BC, 2016, the Competition Commission of .

~ India {CC!) under the ‘Competition Act, 2002 and-the National Financial Reporting”

" Authority - (NFRA) under- the: COmpanles Act; 2013: TPrincipal Bench of NCLAT ‘is-
situated ‘at New Delhi and- another Bench'ig situated at Chennai.” Other bench, if
any, will. be established in future at olher places in the country. as decrded A
Member, upon selec’aon may be posted at any of these places. - e

2. Vacancy Appllcat!ons are being invited for the following vacancies. (the number S
of vacancies are subject to change without pnor notice):- L

Post ~|Number  of[Place | Date of Vacancy
e __| vacancies - - R 3
Judiciat Members | Three [ New = Delhl or | 19.04.2021,

Chennai - or other | 11.09.2021 and
| benches, if any, to | 23.01.2022
Technical Member | Two | be established “in | 01.07.2021 and
_ . - o future at: other | 21.02.2022 -
. Ipleces. in. the} . -
- country. . :

3. Qualification. and other terms and conditions:~ The qualifications, eligibility,
salary and other terms and conditions of the appointment of a candidate will be
governed by the provisions of the Tribunals Reforms Act, 2021 and the Tnbunal- .
(Condmons of Serwce) Rules 2021. Maln terms and condlt[ons are followmg -

(i). . Qualnf‘ cahons {Sub—rulos 11 of Rules 3 of the Trlbunal (Condltlons of
' Service) Rules, 2021}




(a) Judicial Member:-

(i}is, or has been;, a Judge:of a High. Court or- - : .
{ii) is a Judicial Member of the National Company Law Tnbunal for f ive years; or

(iiiy has been an advocate far ten years with substantial experience in litigation -

in matters relating to company affairs before National Company Law Tribunal,
National Company Law Appe[late Tribunal, H:gh Court or Supreme Court.

(b) Techmcal Member:- A person of proven abrllty mtegrrty and standing having
special knowledge and professional experience, of not less than twenty-five
years, - in ‘law,- industrial finance, indusirial management or adminisiration,

~“industrial reconstruction, investment, accountancy or any other matter which is
useful to the National Company Law Appellate Tnbunal

(il} Salary and allowances {Rules 10 and 11 of the Tribunel {Conditions

of Service) Rules, 2021}:- The Member shall be paid a salary of Rs. two lakh

. twenty- five thousand per month plus other allowances as admlssﬂ)le

) (i) Term of ofﬁce {Section 5 of the Tribunals Reforms Act, 2021):- Every
. Member of a Tribunal shall hold office for a term of four years or till he/she
attains the age of sixty-seven years, whichever is earlier.

- (iv) Minimum age {Section 3 {1) of the Tribunals Reforms Act, 2021}:- A
~person shall not be eligible for appointment as Member in, NCLAT unless
he/she has completed the age of 50 (ﬁftv yea rs) as on the last date for
submlssron of appllcatlons . :

| [Note: Candldates may refer the Trlbunals Reforms Act 2021 and the Tnbunal
{Conditions of Service) Rules, 2021 for other terms and conditions].

Procedure for selection: - The Search-Cum-Section Committee constituted under

the Tribunal Reforms Act 2021 for recommending names for appointment to the

~ said post shall scrutinise the applications with respect to suitability of application
for the posts by giving due weightage to qualification and experience of candidates
-and shortlist candidates for conducting personal interaction. The final selection will

. -be done on the basis of overall evaluation of candidates done by the. Commrttee
based on the qualification, experience and personal lnteractlon

_ Application Procedure_.:_- Eligibie-and- willing persons are-requested to send their
scanned application in pdf-version, strictly as per the format enclosed along with
supporting documents from 15t October, 2021 to email at mappnt-nclt@gov.in.
The last date for submitting the application by e-mail is 12" November, 2021 by
5:30 PM. Further, the hard copy of the signed application alongwith supporting

documents is required to be sent to the followmg address latest by 05: 30 PM of

22" November, 2021:
Shri Riazul Hagque, Under Seoretary,'
Ministry of Corporate Affairs, Room No 526, ‘A* Wing,
_ 5th Floor, Shastri Bhawan, New Delhi-110001 - '
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8... "For-the person working in any chernment/seml government!courts/Pubhc Sector'
Undertaking/statutory - -and - autonomous bodies - the application should be
. accompanied-with: (i) Certificate to. be furnished by the employer/ head.of office/

forwarding authority as-in-Annexure-l of the application (i) clear. photocopies of the .

up-ta-date. CR/APAR dossier of the officer containing CR/APARs of at least last
five years duly attested by-a Group. A-officer.{iil);cadre clearance (iv) integrity
certificate/clearance-from wvigilance and. dlsmplmary angle as in Annexure-ll of the
appiication (v} statement giving details of rnajor or, minor ponaltles if any, imposed.
on the - officer - during :the - last :ten "years. The apphcatlon along with above
documents. should reach to-the address as mentioned in para 5 latest by 0530 PM
of22"" November, 2021 LI R AN I £ :

7. No TNIA quI be adm[ssrble to the candldates to be catled for lntarvlewﬁnteracuon

- The candldates are requiredto make own arrangements. T

B}.?;” 'Any Apphcahon received after due dats without necessary Annexure as. mentioned;
. above will not be entertamed -

' : S @%l) L
S - : ' - o B : Dlrector
TO: e . ST '_' N -!. I Lo '..‘l“", P _:.'-.'_} . .-”I ) Pt

'p-rf'. TR O 'n|}.::-lfl . e

1. Registrar Generais ofAll Hrgh Courts R

2. Secretaries tp Govemment ofJ lnoia Allr Minrstnes!Departments of the

. Government of India- - e T SN T
AlLChief Secretaries to 1he State Governments/Umon Terntones g
All RDs/RQCs/OLs in the Ministry of Corporate Affairs ' i

Registrar, ‘National. Company -Law Appellate Tribunal (also: requested to upload

. the vacancy circular an the NCLAT's web5|te)= R R R B R AR TR
Secretary,-National Company Law Tribunat-: T :~_-*
Secretary, Competition Commission of India - T

. Chairperson, Insolvency and Bankruptcy Board of Indra

, --Secretary, National Financial Reporting Authority- . . . _

10. " Technical Directer, NIC MGA W|th the request to. upload the vacancy olrcular on -

the online portal.
11, Technical Director,: NIC DoPT with the requestto upload the vacancy c:|rcular on

the DoPT's website S
12 E-governance Cell, Ministry of Corporate Affairs unth the request to upload the

- vagancy circular on the websﬂe of the Mlmstry oo

SRS

©ooND

- . f

RAJASTHAN HIGH counr. JODHPUR
No./Estt. (Misc.)/03/2004/.338Y .~ . .  Date: 2%110]9_92]

Copy forwarded followmg for mformatlon

. Hon’ble sitting Judges of RHC, Jodhput through P.S. -
2. Registrar (Admn.},RHCB, Jaipur with the request to c1rculatew -
amongst all the Hon’ble Judges sitting at"RHCB, “Jaipur through ‘
their P.S.
3. Hon'ble Judges who have not’ attamed the age of 65 years.’
4. All the Judicial Officers (DJ) Cadre who are going to retire on or
before 31.10.2022 for the post of Technical Member in NCLAT.
5. Computer cell, RHC, Jodhpur to upload it on website of Rajasthan
High Court and E-mail to retired Hon'bie Judges.
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Povt ot ! N ' [
= e — —
. _ Present E Permanent
[MobiierPhone No. -] -~ A L
Emall —

6. Codre/Service [Wherover applicable)

B e I R T S R A

7. 'Educationat qualifeation (in reverse chronological order):

SLNe. | Nameof . {-Degree - | Yearof .| Divisio/ Academic | Subject/
Universily/ ] mlng % ol marks Distinction Specialization
Equivalent L obtained: i '
Institution :
8, Wdrk' E?@Ipcricnce: ’ .
B [ TR N R o . S T T R - W O co

" §A. Porthe cxpencnte‘ By cmp{oyac Emplayment record'in chmno%og_lcu! g__n:’:_er sldrling wnh present
Employment. tist in reverse;

Sk Mo. [ Mame & oddress of Designalion, Poyor | Pertodof | Notre of works
employer Scale of pay (Puy in Service exparience »
] (Govt/PSUMInisirys | T2 Mo B '
From To
Department/any other

*ATso inGicale SI No. In above, which 13 equivalent to Additional Secrelary/Disirict Judge/Additional District
JudgerMajor General {as applicable under the qualification) or above

‘88, For the experience ns Professional record in chronological arder starting with present Engngement, list in
ravarse; o : : w0 . .o . .

S1. No. Details of Pericdof - ' Nature of work dones
Profession . : ‘
Service
Fram To

*Such as Admm:slmlmn {Service matters /udicial or Qusni-fudicial /Criminal /Civil /Taxation fCompany AfTairs
" fEnvironmemal maiters /Fingnce /Accountancy /Economics /Business /Commerce annagcmcm {Public’ Afthirs vr
any othen as may be, applicable. Engagement with CGiavernment, |rnny may. be indjeated,; .. v . -
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THE GAZETTE OF INDIA : EXTRACRBINARY

' Date from which drewing the pay scale

in the grade of Additional Secrelary/
District Judge/Additional District Judge/
Mojor General to the Government of [ndia

or any equivelent rank (wherever applicabie).

, Write up on adjudiceting experience -

10
of the applicant (200 werds) .
[Wherever applicable]
L1." Experience alongwith brief writc up in handling - : Detalis of Such cases

Cases before refevant Courts/Tribunals/

[if applicable|

. Proof of Experience, including

Enrolment/Registration No, As an Advocate/CA ete,

{For candidutes other than Govt. or Judicia!

officers)

. Annual Income along wilh copy of

latest [TR [For Candidzies other than

" Gowt. ar hudicial Officers)

. Write up on 05, major achicyement

(200 words each}

. Awards/honowrs/Publications, if any

. Affiliation with the professional bodics/

Institutions/socielles/or any other bady
Inchading potitical pasty.

. Additionu] information, il eny, which

You would like lo mention In support

of the application for the posi.
i - Fe. FT . 1

‘ - : o C TION -

{PART I—S&C. 3(i)}

{Reporicd Cases/UnrcporicdCases)

| certily that the foregoing information is correct and compleie to the best of knowledge and belict and
nothing has been concealed/distoried. If at any time I found to have concenled/distorted any malerisl

information: my eppointment shall be liuble 1o summary termination withoul netice,
1 shall not withdraw my candidature afier the meeting of the Selection Commitiee.




Name

Date of Birth '
Calegow(SCfSTiQBCfUR}
Designation/Profession

Contact Details

Annexure-1

Space for
photopraph -
duly signed by
candidate

il

e
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[T 1—weE 3(i)}

AT & TRRTH . AHTHTIT

"3

Residenlial “Offlcial
Present Permancnt '
Address:
Mobile/Phone No.
Email:
6. Cadre/Service [Wherever epplicable)
7. 'Educational qualification (in reverse chronological order):
SLNo. | Mame of Degree Year of Division/ -| Academic Subject/
University/ pussing % of marks Dislinction Specialization
Equivolent cbtained
Lnstitution
8, Wark Expericoee;

8A. Forthe experience as employee, Empibymenl record 1r|'chrdnolugic.nl order slurling with prése.nt

Employment, list in reverse:

SLNe; , .

Name & address of

employer

(Govi/PSUMinistry!

Sl

Departmentfany olher

| Designation., Pay of
Scale of pay (Pay in

" | Pay Marrix)* f

Period of

Service

To..

| Mature of work/
| experienge |+

*Also indicpte SI Ne..in above, which is equivaient to Additional Secretary/District Judge/Additional Distriet

Judge/Major G

813,
reverse:

oneral {as applicable u
oo

For the experience as Professional recqrd

nder the qualification) or above

[T A TN

TR

RIREET T

in chronolqglilc!’%]__;?fﬁér stanting with pressnt Engugement, Hist in

3

3l. No.

Details of -
Profession

Period of"i' -

scf\'icc | e e

| From -

To

’ Nalure_qfwork done® -~ - -

*Such as Administradon /Service metters,/d udicial or Qusai-Judicial Lriminal /Civik /Tasation /Company Aftfairs
fEnviranmenlal maiters Tinanee fAccountancy /Economics /Business /{Commerce Management /Public Affairs or
_ &ny other as may be applicable. Engogement with Govermmeny, if any. may be indicaled.
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THE GAZETTE OF INDIA : EXTRAORDINARY © [PART II—SEC. 3())

11.

" Date from which drawing the-;:uy scale

. Write up o0 adjudicating experience

in the grade of Additionai Secretary/ -
Dlstrict Judge/Additional District Judge/
Major General to the Government ofIndia
or any equivalent rank (wherever applicable).

o«

of the applicant (200 words)

[ Wherever applicable]
Experience alongwith brief write up in handling - - Details of Such cases
© Cases before relevant Courts/Tribunals/ : (Reported Cases/UnreporiedCases)

. Annual Income along with copy of o , S

[if npplicable]

. Proof of Experience. including

Enrolment/Registration No. As an Advocate/CA etc,

'|For candidatés other thun Govl. or Judieinl

officers)

latest TR [For Candidates other than
Govt. or Judlcial Officers}

. Write up on 03, major achievement

(200 words each)

. Awardshonours/Publications, if any

. Affillation with the professional bodies/

Institutionsfsocieliesfor any other body '

Tneluding palitical party.

. Additional information, i’ any, which

You would like to mention in support

of the application for the posL.

DECLARATION

I certify that the foregoing informetion is correct and complete to the best of know‘ledge and beltef lll:ld
nothing has been concealed‘distoried. 1f at any time | found to have concealedfdistorted any material
information: my appointment shall be fiable 1o summary termination withoul netice.

I shatf not withdraw my candidature afier the'meeting of the Selection Cominitiee.




